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For the Applicant : Mr. TK Biswas, Counsel
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ORDER (Oral)

Per Dr.Nandita Chatterjee, AdministrativeMember:

Heard both counsel for applicant and respondents.

2. Learned counsel for respondents submits that the MA. 350/16/2017 arising

out of OA. 350/1066/2017 has been filed for extension of time for three months

to enable compliance of the order passed by the Tribunal on 20.09.2017.

3. Learned counsel for applicant vehemently objects to such extension of time

but is not able to specify as to when exactly the representation has been filed by

the applicant in compliance to orders of Tribunal dated 20.09.2017.

4. In this context, as a last chance, time is allowed for compliance, as prayed

by ld. Counsel for respondents.

5. MA is disposed of accordingly.

(Dr.Nandita Chatterjee) (Manjula Das)
Member (A) Member (J)
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